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day of February, 2004

HON'BLE SHRI V.K. MAJOTRA, VICE CHAIRMAN (A}
HON’BLE SHRI SHANKER RAJU, MEMBER (.J)

Versus
1 Shri R.R. Jaruhar,
General Manager,
Northern Rallway,
BRaroda House,
New Delhi

Z Shri L.C, Majumbdar,
Divisional Rallway Manager,
North Western Railway,
Bikaner

SHRI V.K. MAJOTRA, VICE CHATIRMAN (A) :

Learned counseil heard.

OA  T714/2002 was disposed
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"9, As against this, tThe learned counsel
for the respondents referred to a judgment
in case of Harvana and others vs, 0.P.
Gupta and others, 1886 7 SCC 533 where the
Court applied the principle of ’'no pay for
no work'® where the Supreme Court itself had
directed the department to prepare fresh
seniority ligt strictly in accordance with
ruies. But it appears that Judgment of
State ot Andhra Pradesh vs K.V.L.
Narsimha Rao and others which is of a later
time than that of State of Haryana and
others {supra) which has alilowed the

of pay to an officer who has been
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Delhi in 1Un i g8, C.N.Sahai and
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nrder nor that any notice or date has been fixed ftor
consideration of such prayer. Thus,; no stay has been
sranted against the Tribunal's order.

& . Admittediy, while Tribunal had passed Orders
on 23,1.2003 requiring +he respondents tTo impiement
the directions ot this Court within a period of three
months, the respondents have haotl complied with the

7. While we are of The considered view that fhe
respondents should have compl(dw1th the directions of

the directions oif the Court even till today. By way
®W>EL
ot indulgence; weLaLlow1ng a month's time from the
date of receipt of a cobV¥ of this order tO the
respondents TO comply with the directions oI TNhlS
Court contalned 1n order dated 23,1.2003 subject tao
the outcome of the Writ Petition pending hefore The
High Court. Although we dispose atf this Contempt
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TAalls in Thils, anglcant [Nt  have right TQ revive

{ SHANKER RAJU) {V.K. MAJOTRA)
MEMBER (.J) VICE CHAIRMAN (A)
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